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[Shri Narayanankutty Menon] 
There is one more point. Two 

Ind.ian personnel died in the accident. 
I may Buegest to the hon. Minister 
that whatever might be the technical 
formalities in awarding compensation 
to them, even though it will not be 
posslble to compensate their familles 
In terms of money, because the two 
families were entirely dependent on 
thest' two personnel, the hon. Minister 
may find out whether it is possible 
to give an interim relief to the fami-
lies of these two Indian technical 
personnel wbo died in tbe accident. 

Shri K. D. Maiaviya: We have 
already declared our policy in this 
connection, of taking a very sympa-
theti~ attitude on tbis question of 
giving interim relief or compensa-
tion to those who become victims of 
circumstances during the operations 
of oil exploration. That is our policy 
and We are already pursuing this 
matter according to that policy. 

I\lr. Speaker: So far as these un-
fortunate accidents are concemec1. cer-
tainly our sympathies go to the fami-
lies of these unfortunate victims. Of 
course, we senel. our condolences to 
the members of the bereaved families. 
Further, I am sure that better steps 
will be taken to avoid such accidents 
in future. 

12.59 hrs. 

BUSINESS ADVISORY COMMITTEE 
FORTY-SEVENTH REPORT 

The Minister 01 Parllamenial'f 
. AllaI.... (Shri Satya Nararan Sinha): 
1 beg to move: 

"That this House agrees with 
the Forty-seventh RePOrt of the 
Business Advisory Committee 
presented to the House on the 
9th February 1960". 

Mr. Speaker: Motion moved: 

"That this HoUSe agrees with 
the Forty-seventh Report of the 
BUsine.s Advisory Committee 
presented to the Bouse Ozi the 
tth Febl'llal7 18er. 

Shri Narayanankntt:r 11_ 
(Mukandapuram): Yesterday, wben 
the Business Advisory Committee met 
to discuss the husiness before the 
House, my motion regarding the re-
commendations of the Pay Commis-
sion was tentatively put in the Order 
Paper for Friday. On Friday, we 
will have only 21 hours for discus-
sion. I request the hon. Minister of 
Parliamentary Mairs that if at all 
tbere is any time in between on 
Thursday which is available, that may 
also be devoted for discussion of my 
motion. 

Shrl Satya Narayan Sinha: Yester-
day, as you know, the Business Ad-
visory Committee suggested another 
21 bours for that discussion. We are 
going to put it down On the agenda 
for Thursday. If the legislative busi-
ness on the agenda for that day i. 
finished earlier, We have decided to 
take it up. If the House agrees and 
if you so direct, whatever time Is 
left on Thursday aftcr disposing of 
legislative business may be taken up 
by tbe discussion of the Pay Com-
mission Report. I have not consulted 
the Minister concerned-because be 
must be present. So far as Fridq 
i. concerned, he is prepared. So, 1 
will bave to consult him. Subject to 
that, I will have no objection if 
the House agrees. 

18 hrs. 

Mr. Speaker: Let it be included in 
the agenda tomorrow. If any time i8 
available it can be taken up; other-
wise, it will be taken up day after 
tomorrow. 

Shrl Satya Nara:raa Sinha: It will 
be there on the agenda for day after 
tomorrow. 

Mr. Speaker: Let it start tomor-
row if time is available. Whatever 
time Is available may be utilised for 
that purpose. 

The question la: 
"That tb!s Bouse qreea wtth 

the J'cirti-sevenUt' RePort ot' tIia 
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Buin_ AdvisOlT Committee 
p_ted to the BoUSe 011 the 
tth Februll17. 11180". 

The motiotl lDa.o adopted. 

lUt Ius. 

DISPLACED PERSONS (COMPEN-
SATION AND REHABILITATION) 

SECOND AMENDMENT BILL 

Hr. Speaker: The House will now 
take up further consideration of the 
motion moved by Shri Mehr Chand 
Khanna on the 9th February, 1980, 
namely; 

''That the BiU further to amend 
lIle Displaced Persons (Com-
pensation and Rehabilitation) 
Act, 1954, be taken into considera-
tien·', 

The time allotted was 3 hours and 
time already taken up is 1 hour and 
40 minutes and the time left is 1 
hour and 20 minutes. Pandit Thakur 
D ... Bhar,Rva may kindly continue 
his speeCh. He has already taken 
27 minutes. 
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